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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 649/2023

IN THE MATTER OF:

SHRI KRISHAN KASHYAP

...APPLICANT(s)
VERSUS
STATE OF UTTAR PRADESH & ORS.
- ...RESPONDENT(s)
INDEX
S.NO. | PARTICULARS PAGE NO.
. 1FRESH COMPLIANCE REPORT BY RESPONDENT

'NO. 4 _

|A COPY OF LETTER DATED 17.03.2025 IS
;AN’NEXED 'HEREWITH AND MARKED AS

| ANNEXURE-1

[B%)

A COPY OF LETTER DATED 09.07.2025 IS
ANNEXED HEREWITH AND MARKED AS

ANNEXURE-2

(%)

4. THE PHOTOGRAPHS OF THE REMOVAL OF
ENCROACHMENT IS ANNEXED HEREWITH AND

MARKED AS ANNEXURE-3

THROUGH COUNSEL
BHANWAR SINGH JADON

COUNSEL FOR RESPONDENT NO. 4
EMAIL- bhanwar09jadon/@e¢mail.com

DATE: 22.07.2025
PLACE: NOIDA
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PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 649/2023

IN THE MATTER OF:
SHRI KRISHAN KASHYAD

...APPLICANT(s)

VERSUS
STATE OF UTTAR PRADESH & ORS.
...RESPONDENT(s)

FRESH COMPLIANCE REPORT BY RESPONDENT NO. 4

I. Binod Kumar Singh. aged about 45 years, S/o Shri Hiraman Singh, posted as
Executive Engineer, Head Works Division Agra Canal Okhla New Delhi, do

hereby solemnly affirm and state as under:

. That I, Binod Kumar Singh, Executive Engincer, Head Works Division Agra
Canal Okhla New Delhi, am fully conversant with the facts of the case and

am competent and authorized to swear the present A ffidavit.

2. That the present matter pertains to issue of discharge of untreated sewage
from Shivam Enclave, Old Haibatpur, Police Station, Bisrakh, Greater

Noida, District Gautam Budh Nagar, by laying underground pipeline in river

RAKESH KAUSHAL
Area DELHI
Regn. No 1082
Vald Upto 7-1-2026
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Phat vide lewer dateg 17032025, 4 team of officials has been constituted by

the Tevigation Departiment 1o carry out the joint operation wil, the Greater

Noida  Industrial Development Authority  (hereinalier  yef

“GNIDA™ for joing oper

erred 1o as
ation for the removal ol the encroachments from the

flood plain zone of River Hindon.

A copy of letter dated 17.03.2025 is annexed herewith and marked as

ANNEXURE-].

- That it is submitted before the Hon’ble Tribunal that as per the letter of the

General Manager, GNIDA dated 09.07.2025, it was requested by the

GNIDA that the designated officials vide letter dated 17.03.2025 of the
[rrigation Department be present on 11.07.2025 for the joint operation with
the GNIDA for the removal of encroachments from River Hindon.

A copy of letter dated 09.07.2025 is annexed herewith and marked as

ANNEXURE-2.

. That a demolition drive for the removal of encroachments was duly carried

out on 11.07.2025 in the presence of the officials of the Irrigation

Department, GNIDA, with the assistance from the Rapid Response Force

and local police.

RAKESH KAUSHAL \'2e
Area. DELHI
Regn. No 1082
Vald Upto 7-1-2026
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Uhat during the operation, illegal struetures construeted in Shivam Enclave
Colony Within (he Hoodplain ol the Hindon River were demolished in
complianee with the directions issued by the Hon'ble Tribunal,

The l‘h\‘lngmphs ol the removal of encroachment is annexed herewith and

marked as ANN EXURE-3.

. That 1t s submitted before the Hon'ble Tribunal that as per the directions,

the Irrigation Department has extended their full cooperation to the GNIDA
tor the removal of the encroachments. Furthermore, it is hereby submitted
that the Irrigation Department shall continue to extend its full cooperation to

the Greater Noida Industrial Development Authority as and when required.

Hence. the present affidavit is being filed for the kind consideration and

perusal of this Hon’ble Tribunal.

I state that everything stated above has been stated by me in my official
capacity on and derived from the official records and [ state thay nothing

material has been concealed therefrom.

DEPONENT

RAKESH KAUSHAL
Area. DELHI
Regn. No 1082

Valid Upto 7-1-2026
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VERIFICATION

\entied at DELHI on this 2(12_\' IJIUL 202

. 2025, that
the contents of the above aflidavit from paragraphs | to 9 are believed to be
true and corveet to the best of my knowledge and belief. No part of it is false

and nothing material has been concealed therelrom.

O.F /
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